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We have heard the arguments of the learned 

counsel for both the parties in this case 	The learned 

counsel for the applicants states that the Seniority List 

atAnaexure—tII has been challenged by the applicants in 

0.I.765/89. So far as this case is concerned, the 

learned counsel for the applicants states that the 

apprehension of the applicants being reverted to the 

post of U.O.C. does not subsist at present and there—fore 

without prejudice to the claim of the applicants pre?errad 

in 0.A.765/89 he would not like to press this application 

any further. 

In the circumstancendicáted above, we close 

this application without prejudice to the claim of the 

applicants made in 0.A.765/89. There will be no order 

as to costs. 
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